Re. quality of
Wheat and Rice
supplied in Maharashtrg

ot wrerg ow el o fafrerx
ey Suferr 2. ...

waw wren : Hreelt e @

§ | wfemr Q2o WX R | Wi 99 W

at Qo &1 3 W wqwla wE

f g

U WY q9T wEaAr dw @Y war )
war 7w & wfewr ofew I qE

o foor § | g9 & sy Wy o &

Qo W} T qefiew qwrare § 1 Afew

1% o & 7% Y o ey § )

AT PIE A W g & W grar
€ 1 frerd wr Y et ®Y warr fea e

8 1 famm ww g g Awrc ot wr q|y

&1 T QY ST Y wrE § 1 W

g1 § awr wifew w2aw | vy & @y

war wifgy | 5 A B gl T
gt 8 1 377 & Wi Afew o @
& & o i wzwa o< fete w7 &

IANT W AT O $ IANT ITE qAT
famr 21

THE MINISTER OF AGRICUL-
TURE (SHRI F. A. AHMED): Asthe
hon. Member will appreciate the
distribution of foodgrams and sugar
is done by the State Government The
hon. Member has made allegations
which are of a general nature. 1
shall certainly commurmucate these to
the State Government and ask them
to look into 1t.

MR. SPEAKER: We adjourn for
lunch now and we shall re-assemble
at 3 pmy

1 thank hon. Memberg for the very
fine, wonderful warming wh.ch thev
gave me on my birthday, the finest
warming

SHRI 8. M. BANERJEE: Wish you
the best of luck, Sir.

an

MR, SPEAKER: I shall remember
this warming all the time.
1406 hrs,

The Lok Sabha adjourned for Lunch
till Fifteen of the Clock.

——— ———
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The Lok Sabha reassembled after
Lunch at threg minutes past Fiftees
of the Clock.

[Mr, DEPUTY-SPEAKER in the Chair)

CUSTOMS, GOLD (CONTROL) AND
CENTRAL EXCISES AND SALY
(AMENDMENT) BILI—Contd.

MR. DEPUTY-SPEAKER: We
1csume discussion on the following
motion moved by Shri K. R, Ganesh
on the 1st August, 1973, namely: —

“That the Bfll further to amend
the Customs Act, 1962, the Gold
(Control) Act, 1968 and the Cen‘ral
Excises and Salt Act, 1944, as amen.
ded by passed”.

Shri Ramavatar Shastri to continue
hi. speech,

ot ay fand (wher) : IS
wdren, faw svw & Ak ¥ vawT FwmAy
g A At R wEA A ?

MR. DEPUTY-SPEAKER: What?

SHR] MADHU LIMAYE: About

hunger-deaths in Origsa.
MR DEPUTY-SPEAKER: No, no.

ot Tenewre gret (o)
ITSA KAYEW, W A Faek (Fataer)
fadas & wite w1 Hao WA T
T § 1 ow fer &% v o e ek
(Frdarer) firdas WY Iw woi gy Iw
g & faey o, off drool ot
¥ vy wr fr x@ ¥ g A o el
O o, forr e Wit ¥ W 0T
wowr o Tt &, IW Yk w ¥
forerer v qw W Y wRT AR AW X
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xedwer ¥ wrd | dfer gwEw & oy
s o § f6 o w7 2y wdw Q@
ot o, Y o o g Qv srregt
b owaw g U AT P | 1968 W
oy oy fadys ofer far o, &t 9o
gag oft gw Ay § o a1 fF gu
aw & fog ag gwi o amr & 1 o
fer 7z fadas o fen o, =€
gk aw & g, oY @y At & wad
IG ¥ W g a Wil & s
¥ forg, srar famr o7 | o AT T
oft wowTrT &, W foF 39 wwa xw frdaw
® g9 & @Y Iw v A A
wgwea T g

IY ARG UG W A 4F G419 IIMAT
fir aA-ardt & Suvr & HTH 57 Ay
wral wdaArd Wi qwge, W I e
wia S, ST A, T AFTCEY I
a1 ag averA fogr T O fe = &y
Tag & N Axy AT A, Forr 1 v
fomr o, 31 & qRATR #T sgaedT
qTET FAT | F gy AT WA
frazsmagrmgar g | & wot oofy
fagre ¥ 7 %7 9r § 1 9EAT R gy
T JT3-ar? fee 7§ § W WA
¥ fw wifysw a9z T e §, vyt
Y @3 wf &, I % 7€ waw feafa
T OTHAT HIAT 9¥ 7T § ) HA oy
7y wary fw fawr @t & and & o
T 97w & fay welt ¥ a7 arew
frar ar e 3wt Y qEena A0
g, =7 ¥ graty & fav, a1 = ow
A Fraomy 3 % fan, wg w3 9T
RET ) g A AN AGTR,
wifsdF ¥ UMy s T AT
IR FIT § WY 59 & gfrare S
W &t w7 T 1w aw wAr aRen
I KT AT T AU TG T I
o I eI At f o daw
wlt WY 1w oA W I e
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Fawmwen &, M ag 37 & faw
wrf e frer o (s

w9 ara ¢ o rwrca w Fraam
&1 &7 gy wE, A A 9§ av e
FrAraranfedt i 98 ¥ FoamaTER
¥ a4 &, T A AY AT frwrer wh
qHY, wfE 39 A I A7 & ww=_r
foet ararey 1 o =rorw & 9w % gy s
SMEAT € 1 AfeT & sy g e et
FA A T g AT AP HAAE,
LSRR A G & o
T B ATE ST T | TR WK T
W T I gEN—T g T A5
qW AT 7 §9 Wk WY AR
T @ A g 9, | oA
1 | A YT AT e fw Y
17 T I W1F W I Y AT R/
T | T 4F IT BT TAT AEY S, AT
W AW WS A FL IA G AT
FU, qEEIAT w9 ML fRT 37 A7
{5 qEm W gl | A
qE |

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): Mr. Deputy-Speaker,
Sir, 1 have already replied to the
general debate on the consideration
of the Bill and the point that has
been raised by the hon. Member,
Shrn Ramavatar Shastri, was derlt
with by me in reply to that discus-
sion He was not present here. I had
stated that the Gold Control Act is
the second line of defence as far as
preventing the smuggling of gold
into the economy of our couniry is
concerned

As far as the questfon of rehabili-
tation of the goldsmiths is =oncerned.
we have from time to time given
figures here to the House, and I have
gtated during my earlier interven-
tions that their problems are bemng
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looked into with sympathy, and what-
ever other problems fhey might have,
the Government will look into them
with sympathy and try to solve them
in as hest a way as possible,

There are many points which Shri
Limave has raised. During the
general discussion most of the speakers
concentrated on the Gold Control Act.
Shri Madhu Limaye has raised the
quesiion of smuggling and various
other problems connected with it
Some reply is indicated to the various
points the hon. Member has raised.
He tried to link up the question of
smuggling and varions things to
certain formulations which he is used
to do always. I do not want a dcbate
on that because the question of
smuggling is a very vital matter and
I shall not allow small irritants to
stand in the way of my taking the
House into confidence as far as the
menace of gold smuggling is concern-
ed. I am required to ccntest
certain points he has raised, like the
question of the Congress Party having
raijsed funds during the Bombay
sesgion of the Congress from certain
people he mentioned. That is not a
fact and it is necessary for me to
state that. Apart from that he has
brought into focus the guestion of the
evil and disastrous effects of smugg-
ling on our economy, social life and
foreign exchange position,

As the House is aware, this is a
short Bill which seeks to implement
various recommendations of the Law
Commission on the question of
enhancing the punishment and giving
deterrent punishment and various
other consequential matters.

Betore I go into the specific points,
I should like to read a passage from
the report of the Law Commission
denling with this aspect of socio-
economic crimes. What are the
dimensiong of thess crimes? In then
$7th report, on pege 4, the Law Com.
misgion state as follows:

AUGUST 6, 1978
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“The importance of suppressing
social and economic crimes in any
modern society is obvious, The
transition from & rural and simple
society to an industrialised and
complex one entails regulation by
or under law of activities having an
economic import, The same pro-
cess of transition from a simpleto
complex and a rural to urban society
also necessitates an increasing attack
on malpractices which were pre-
viously unknown, but which now
emerge as & result of the process.
The process gives rise to a {wo-fold
increase in such malpractices—in-
crease in the number of socio-
economic malpractices and increase
in their variety. Thus, newer forms
of harmful activities rot known
previously--such as, unfair competi~
tion—raise their heads. And
malpractices which would pre-
viously have been of a simple re-
curring, monotonous type, now
assume diverse and varying man-
ifestations. Adulteration of foods
and drugs is an example in point.

This has happened in every
modern society. In a developing
economy, it assumes a3till greater
importance, becauce conduct which,
though criminal, could previously
have been overlooked—e.g., petty
smuggling—has now to be dealt
with more seriously. Just as in
war, every inch of territory has to
be defended, whatever the risk, so
in an economic crisis or in a massive
effort to build up a society with a
sound and healthy social structure,
the purity of every grain has to be
protected and cvery dot of evil has
to be wiped out.

The reason why offences against
laws enacted to combat such evils
do not find adequate response in the
social consclousness is psychological.
Our minds are familiar with con-
ventional offences likc murder, rape
and theft—offences where & tangible
person or property of an individual
is attacked. But it takes time to
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realice the seziousness of non-con-
ventional crimes where intangible
proporty, in the sense of econoumic
resources of the community are in-
volved, or where the harm caused
is indirect and remote, and there is
no immediate tangible object of the
harm wvisible to the mind. Neither
the offender nor the society adequa-
tely realises the harm, because of
the absence of an  immediate
victim.”

This is how the Law Commission has
given the dimensions of the problem
of smuggling etc. in a very profound
way. I have no hesitation in accept-
ing many of the ramifications of
smuggling operations which the hon.
members has referred It 1s a fact
that inward remittances by Indians
living abroad 1s one of the main
sources of financing smuggling. I can
provide him the latest figures The
Kaul Commitiee has gone into the
maiter and come to this conclusion
that this is one of the main sources
of financing smuggling operations. As
a result of the recommendations of the
Law Commission, the Foreign Ex-
change Regulation Bill is now before
the House, after passing through the
Select Commattee stage, and provision
has been made therein to plug this
loophole. This Foreign Exchange Re-
gulation Bill will take care of invoi-
ce manipulations also. 1t also afact
tha. < a resit of very high interna-
tional price, vold smuggling has gone
down considerably in this country,
specially for the last two months and
smugglers have taken to other goods

for smuaLliry lhe <ynthelie  yarn,
luxury goods, ete. Government 13
aware of thcse mechanics In reply

to muny  questions, we have given
vaiious steps Government has taken
with regard 1o tightening the enforce-
ment machincry Some measures like
re-deployment of staff in sensitive
and vulnerable arcas, setting up of
zonal units of Revenue Intelligence
and setting wup of the Directorate
(General of Revenue intelligence and
Investigation for achieving closer
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coordination amongst wvarious intelli-
gence and investigalion agencies and
reorganisation of preventive forma-
tions in Bombay, Madras, Ahmedabad,
Cochin and Madurai. The Govern-
ment is also award of the inadequate
of the equipment as far as anti-
smuggling staff are concerned with
regard to fast going launches, etc,
which are necessary if we have to
make any impact an smuggling opera
tions.

SHRI S. M BANERJEE (XKanpur):
There was a scheme that the Defence
Ministry will manufacture some
craft.

SHRI K R GANESH: Your in-
formation was not cerrect that some-
body has sabolaged 1t. The Nag
Chowdhury Commuitiee has recuntly
made some recommendations and we
have taken certain steps A team of
officers had gone to certamn countries
1o find out a su'table craft. A sutable
craft ha, heen located and during the
next fortnight, we will process the
whole thing, so that these fast-moving
beats are provided for the anti-
smuggling operatious. Without that,
it will not be possible to stop the
massive boats which are wused for
smuggling goods from Kuwait and
Dubai.

The hon member has mentioned a
number of cases which have to be
pursaed vigorously. He has mention-
ed the case of Abdul Sattar, who a
few days age escaped I would like
to take the House into confidence,
becaute as far as smugglers are con=
cerned 1t is necessary to expose them
before the bir of public opinion, Shri
Sattar 15 a Pakistani national and an
accuced in the fameus Mahim Gold
cace He was shsronding for three
years The cu-toms offi.ers ap-
prehended him from a frust vender's
shop on 29-5-73 and remanded him
to police custody. On 30-7-73 when
he was taken bv Bombay police to a
Hospital for treatment he escaped
from the police custody I am in-
formed the Bombay Police are inves-
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tigating the case. 1 propose to take
this matter with the Chief Minister
of Bombay Dbecause I consider this a
‘very serious matter that a well-known
smuggler, a foreign national, accused
In a very serious case of smuggling,
caught by thc customs authorities
.after so much of labour, should find
himself escaping from police custody.
It is a serious matter which will have
to b“e/gone into, I agree.

'h“ﬁ!l‘i : A T swTh g}
§1 Wl agar Bt oAErd # g
3 %gr 97 P weard St o GFET AT
o1 &Y ¢t Weta™ § G W war
q1 1 3¢ A Tl A F 4w ) I
qw fer %7 1,200 %o Qe 4T 1 g
| qfow vl & w5 g AW
T FC U § 08 W AW W
€ | O FIT (T TA BT ARV A
1 ot weEw ewdw st
T 9997 G Tffar gaary w1A & fag
W AT |

MR. DEPUTY-SPEAKER: There
is no point of order. He only wanted
to interpolate.

SHRI K. R. GANESH: I am bene-
fited by the added information which
the hon, Member has given,

He has also mentioned about a very
famous, or I may take the liberty of
the House in calling, a very notorious
case of Haji Mastan. The hon. Mem-
ber has mentioned many cases about
Jhim, He is involved im a large
number of cases. In some of the
-cases the value of goods confiscated is
about half a crore on rupees. He was
alsp prosecuted for a case known as
gold bar case I would like to give
some facts about it,

As a result of these investigations,
Haji Mastan Mirza was arrested on
28-9-69 and rcleased on bafl of
Rs. 20 lakhs. Appeal was filed in the
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Supreme Cowrt on 3-0-70 which was
dismissed ss the Supreme Court did
not want to interfere with the discre-
tion of the High Court. A complaint
was flled on 1-7-70 in the Court of
Chief Presidency Magistrate, Bombay
for prosecution of Haji Mastan Mirza
and his ten conspiraters on charges
under Customs Act, 1962, Foreign Ex-
change Regulation Act, 1947, Import
and Export Control Act, 1847 and the
IPC. The effective hearing in the
case started from 4-8-71. On 11:10-72
the Magistrate passed orders for the
discharge of the following accused
persons, namely, Haji Mastan Mirza,
Nasiruddin Abdul Karim Bawaji,
Ashraj Ul Rehman Azimulla Lally,
Jorwar Basaitmal Siroya and Amire
ud-din Sk Dawood. Therefore, even
though we have tried to prosecute
them, somehow because of the legal
procedures they were released by the
court. Law Commission have taken
these facts into consideration and
suggested various measures to be
taken to overcome difficulties of this
nature,

He has also referred to various other
cases. In regard to case of Nainmal
Punjaji Shah, his brother has already
been sentenced to rigorous imprison-
ment, A number of cases are pend~
ing against both the brothers. Inves-
tigations have revealed several inter-
linked involvements. As such, they
have taken time to complete the in-
vestigation.

About the Choti Sadri case I have
extensively deslt with in my inter-
vention,

He has also referred about the theft
of opium from the Neemuch factory.
The facts of the case are that the
theft of opium had taken place from
the factory’s godowns which are
situated at Mandsaur, The theft came
to the knowledge of the police in the
morning of 15-9-.67 before the Mana-
ger of the Factory had taken over the
factory from the police guards on
duty. A physica]l verification of the
opium stock revealed tbat three bags
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from Godown No, 1 and 15 bags from
Godown No. 2 containing a total of
644 kgs. of opium had been pilfered.
Two cases were accordingly registered
with the local police. The Inspector-
General of Police fissued wireless
messages to all concerned police
officers to see all vulnerable points.
The Narcotics Commissioner had in-
structed the Assistant Narcotics Com-
missioner, Neemuch, to block all roads
leading out of Mandsaur and to alert
the preventive siaff. In respect of
the theft of three bags of opium, four
persons were committed to sessions
by the ADM, Mandsaur, The judg-
ment in this case was delivered on
28-1-1969 in which three out of four
persons were convicted and sentenced
to four years rigorous imprisonment
.and with fine. In the case relating to
theft of 15 bags, 28 persons were
committed to the sessions for trial
and the judgment in this case was
-delivered on 19-9-69. Out of 28 per-
-gons, 8 were convicted and sentenced.
“The stolen opium has not been re-
covered so far. The question of
“write off” of this loss is under action.
similarly, departmental proceedings
agairnst officers in the Department in-
volved are also in progress. All that
was necessary in this case has already
‘been done.

These were some of the points that
the hon. Member had raised at the
third reading stage of the Bill, Be-
«<cause they were gpecific points, I
though I should reply to them. 1
would end by only saying that rigor-
‘ous efforts will have to be made and
the Customs staff will have to be
strengthened to see that we make an
dmpact on the anti-smuggling opera-
tions. I have already detailed the
various steps that have been taken.

With these words, I commend the
Bill to the House.

MR, DEPUTY SPEAKER: The
question is:
“That the Bill, as amended, be

passed”
The motion was adopted.

om—
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MR. DEPUTY SPEAKER: Now,
the next Bill that we take up relates
to the Railways....

SHRI S, M. BANERJEE: Sir......

MR. DEPUTY SPEAKER: Just a
minute, Mr, Banerjee. I am on my
legs. You have made a habit that
whenever I am on my legs, you always
cut me half-way through the sentence.

Having regard to the strike of the
Loco men and the concern that the
House had shown over that question,
Ican antiupate that the temptation
of the Membeis discussiong about the
Raulway., would be to refer to this
question. May I remind them that
the Speaker had said two things in
the morning? 1 am toid, if rightly,
he had said tha! he would be prepared
to accept a Calling Attention Notice
for tomorrow. That is one thing.
Then, under pressure from the Mem-
bers, 1 think, he had also said that
he would be willing for a short dis-
cussion on the strike situation some-
time today, roundabout 5 P.M. I think,
he wanted to ask the Railway Minis-
ter whether he would be prepared for
that discussion .... (Interruptions)
Order, please. You do not allow me
to regulate the proceedings of the
House, This is going to meet your
requirements.

I think, the other day, when the
question came up, there was a mis-
understanding. The Railway Minister
had only pleaded his difficulties on
that day at that time. That is how I
understood it. 1 think, the Speaker
wanted to ascertain from the Railway
Minister whether he had any more
difficulties before he agreed to the
discussion.

I would request the Members, while
discussing this Bill, to please avoid
this question because if you refer to
this que stion at length, then that dis-
cussion will not be necessary. This
is in your own interest.

Now, the Railway Min:s‘er,



